LOK SABHA DEBATES

LOK SABHA

Thursday, December 23, 1971/
Pausa 2, 1893 (Saka)

The Lok Sabha met at Ten
of the Clock

[MR. Speaxer in the Chairl]
RE : QUESTION OF PRIVILEGE
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DR. SARADISH ROY (Bolpur) :
" 8it, what about my privilege motion?
MR. SPEAKER : 1 have examined the
whole case. When they are matters not
“connected with the House, even though
the happening of such things is unfortu-

’

“'mate, the remedy is at the official lovel.

Sonruthn_iﬁu&thk House are con-:

- & very narrow, so far as incidents

ci tineg

outside the House are’ concerned. We
have settled it in the Committee when it
went into the question that the member
could mention it, | could send it to the
Minister and the reply could come, But
if he thinks that it is a matter of privilege,
1 do not think it is a matter -of privilege.

SHRI S.M. BANERJEE (Kanpur) :
Sir, you will remember that you in your
wisdom had allowed a privilege motion in
the past. Some hon. Member belonging
to the Swatnatra Party, who has not been
elected this time, was staging a demonsira-
tion on the platform of a railway station
when Rashtrapathi’s train was passing that
way. He reported in this House that
he was man-handled by some police offi-
cials.

The House took a note of it. Two
police officers were brought before the bar
of the House and reprimanded.

Then, there was another matter, Shri
Madbu Limaye and Shri Tridib Chaudhuri
were detained in Patna acrodrome, whether
illegally -or legally....(Interruption)

MR. SPEAKER : Shri Madhu Limaye
went to the court.

Shri S.M. BANERJEE : If you takea

decision here that unless it is connected with -

the work of this House there will be no
privilege involved, in that case the function-
mﬁmmmmmmb
mmm . :

‘MR, SPEAKER : 'm m‘-m‘lm'-'
above Iaw,

.
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SHRTS.M. BANERJEE : 1 agree with you.
I do not claim any privilege. 1 am a citi-
7en and other citizens should have the same
right as | have. 1In that case, I would only
request you to codify what the privileges
are. Otherwise, we are under the impres-
sion tha! we are privileged porsons. But
police officers muy beat us  (Imterrup-
tions)

MR. SPEAKER : 1t is upto the House,
1 bave studwed it. A number of things
happen to citizens...... (Interruptions)

SHR1 S.M. BANERJFE : Let the Minis-
ters and MPs not claim any privileges.

et there be no privileges at all 1 dono
mind that.

MR. SPLLAKER : But you cannot extend
the privilegey to each and every step that
an MP lakes vutside the JHouse.

SHRI 8.M. BANLRJFL : In that case,
Shir BS. Bhaura and Shri Suradish Roy
are stroing enough to fight the police out-
side. Lot us toke the law in our own hands,

« wolinterrupnion)

SHRI DINI'N  BHATTACHARYYA
(Scrampore) = How do you define the
dutics und the functioning of the MPs?

I 1 visit my place and I am prevented......
{Inierrupiiun)

MR SPFAKFR : Don’t take MPs as
super human bemgs. An M.P. outside the
Houso s just an ordinary citizen like any
other citizen. 1If he is prevenied from per-
forming his dutics of the House, thal is a
different matter. If he is moving outside,
he 13 subject to the law and subject to other
remedics available. He can have thg same
remodies as are available to an ordinary
enizeh. U ) e hstbcdoutside and 1 say,
“L am the Speaker and I can punch any-
body™, I do not think I have that privilege

SHRI S.M, BANERILE: A fecling has
been created that we have some privileges
ouiside, and we want protection uader those
privileges.

Re : Question of Privilege 4
MR. SPEAKER : Tt is upto the House
to formulate the privileges, So far as the

privileges at present go, they arc not covered
by it.
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MR  SPLAKER : 1 have given my
ruling.

SHRI S.M BANERJLF : I agrce with
you. Intha. case, when you go to a forcign

country, you get a diplomatic passport.
‘Why should you get 1t?

MR. SPFAKER : Don't involve other
issues with this, You ako get diplomatic
passport,

SHRI S.M. BANERIJEE :1 don't get
it.

MR. SPEAKER : All the Members
get diplomatic passport when they go out
to a foreign country.

SHRI S.M. BANERJEE : | am capa-
ble of fighting the police outside. We have
been beaten by the police from the age of
12 years.......(Interruptions)
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MR. SPEAKER : Mr. Banerjec, T will
tell you about this. 1 had been a Member
for many years in the Statc, as also here.
When we were in the Opposition, we had
8 worse treatment, but we could deal with
it outside,

SHRI 8. M. BANERIJFE : In thai case,
the Parliament 1s not...

MR. SPEAK}FR : 1 can show you the
scars of wounds 1 recetved at my bach.

SHRI S. M. BANERIJEE : 1 can also
show you,

MR.SPEAKEFR - Thal does nol mean
that you can go on with the demonstra-
tions and f somchody pushes you n the
d2monstration, you keep running to this
House saying that ‘1 was selected out of
50 other demonstrators and was beaten.
They have no remedy but | have a remedy
because I happen to be un MP° Wih
that 1 cannot agrec.

SHRI S, M. BANERJIE . 1comple-
tely agree with you that the Members of
Parliamznt should not have any privilege
which the ordinary citizens do not have
o Interruptions)

MR. SPEAKFR : Unless the privilege
extends to the performance of the functions
connected with the House. That s all.

SHRI S. M. BANFRIJEE : Then, about
the privilcges of the Press. Mr Karanjia
wrote something. Hec was brought here.
Then again, why were the Police officers
brought here if there was no privilege?
That 1 want to know.

MR. SPEAKER : | 'am so sorry.

SHRI DINEN BHATTACHARYYA:
You are creating a very dangerous pre-
cedent «.(Interruptions) I the Police
know that they can beat us, then we will
have to come everyday to you.

MR SPEAKER : If you tell the Polic-
man that you arc coming®o the House
and the Policeman says that ‘I won't allow
you to enter the House' then that is a privi-
loge.

SHR1 S. M. BANLRIJLF : 1 would
only request that there should be a rulmg.
Let there be a discussion aboud our privi-
leges. We should know at. Tt shoukd be
codified because there has been no codibi-
cation.

MR. SPEAKIR : The Houw is the

master of s own proceduie.

SHRIS M. BANLRIFF \May | subnut,
Su, that the privileges may be codified.

M, SPI AKLR : We should not enter
into a debate now,

SHRI S.M. BANIRIJEF : 1
want any puwvilege from this House, 1
am against all sorts of privileges ..... ..

MR. SPLAKLR : Mr. K. R. Gaoesh.

SHRI ATAL BIHART VAJPAYIIL:

They may make a statement during the
course of the day.

PR KAILAS (Bombay
leaders' meeting is going on.

Mr Ra; Bahadur is busy there.

SHRI ATAL BIHARI VAIJPAYLI :

Dr Kailas, what are you talking? the meci-
ing is discussing a different matter,

do not

South) : The

MR, SPEAKER : That is a diTerent
matter, not about this.

SHR] S. M. BANERIJFF : We have
already written to you, There was a
news item in the papers that Sheikh Mujibur
Rehman has been released but that he is
under house arresl, We want to know
the correct position, Let there be a state-
ment about this from the Government.

MR SPEAKER : The Minister is not
here. Let him come.



